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Greetings from All India Discoms Association (AIDA)!

Dated 20th May 2026

We have carefully examined the proposals contained in the Draft Amendment issued
by the Central Electricity Regulatory Commission vide notification dated 20th May, 2026.
AIDA welcomes and fully supports the proposed amendments.

2. The matter was also deliberated with member DISCOMs and industry experts, and the

views emerging from these consultations have been duly considered while formulating the

following submissions for the kind consideration of the Central Electricity Regulatory
Commission.

A. Detailed comments:

The details comments are being given in the table below: -

“3.10 Notwithstanding
anything contained in
Regulations 3.7 to 3.9
of these Regulations, in
case the time period
between ‘likely start

based on which
Connectivity has
been sought, and
the RE Generator
subsequently

becomes eligible

AIDA
Sr. | Clause :
Clause Comments / | Rationale
No. | Reference .
Suggestions
3.1. A new Regulation, | Where a | Connectivity withdrawal
namely,  Regulation | Distribution or transmission-related
3.10, shall be added | Utility has issued | delays can adversely
after Regulation 3.9 of | an LOA and/or | impact  the utility's
the Principal | executed a | renewable  procurement
Regulations, as under: | PPA/PSA with an | plan and RPO/RCO
1 3.1 RE Generator | compliance despite being

beyond its control. Hence,
corresponding regulatory
relief should be provided
to Distribution Ultilities.

Further, any delay in
operationalization of
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Sr. | Clause Cl pe ‘
No. | Reference ause ommepts / | Rationale
Suggestions
date of connectivity’ | to withdraw | connectivity due to delay

intimated in in-
principle  grant  of
Connectivity and start
date of Connectivity
intimated in final grant
of Connectivity
(tentative or firm), is
two years or more, the
entity shall be eligible
to seek withdrawal of
full Connectivity
quantum with return of
all BGs (Conn-BGs and
Land BG, as
applicable), subject to
the condition that such
request is made to the
Nodal Agency within a
period of 30 days from
intimation of final grant
of Connectivity.”

Connectivity due
to a delay of two
years Or more
between the likely
start date  of
Connectivity
indicated in the
in-principle grant
and the start date
indicated in the
final grant, the
concerned
Distribution
Utility

a. should be .

granted
deemed
RPO/RCO
compliance
corresponding
to the
contracted
renewable
energy
capacity, or
alternatively,
an equivalent
deferment of
RPO/RCO
obligations
until an
alternate RE
project is
commissioned
and  begins
supplying
power.

b. should be
granted a
deemed ISTS
waiver,
equivalent to

the waiver
that would
have been

in ISTS transmission
network readiness allows
automatic deferment of
SCD/SCSD/SCOD to RE
Generators. However,
such relief is not available
to distribution utility for

meeting RPO/RCO
targets. We request a
similar ~ deferment is
allowed to distribution
utility on RPO/RCO
targets or allowed
“Deemed RPO/RCO
compliance” till the RE
Generator commissions

the Project.
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available to
the cancelled
renewable
energy
capacity,
any
replacement
or alternate
renewable
energy
capacity
procured in
lieu thereof.
This  would
ensure  that
Distribution
Utilities  do
not lose the
benefit of the
applicable
ISTS waiver
solely on
account of
delays
attributable to
CTU in grant
of
Connectivity.

for

18.1

18.1. A new
Regulation,  namely,
Regulation 17.5, shall
be added after
Regulation 17.4 of the
Principal Regulations,
as under:

“17.5 Connection to
ISTS and intra-state
transmission system or
distribution system by
drawee entities

(1) A drawee entity
connected to an intra-
State transmission
system or distribution

The Regulations
should explicitly
clarify that the
"applicable
charges" payable
by a drawee entity
migrating  from
the  Distribution
System or Intra-
State
Transmission
System to ISTS
Connectivity shall
include Cross
Subsidy
Surcharge (CSS),
Additional

Surcharge, _and

Migration of consumers
to ISTS may result in
stranded
transmission/distribution
assets. Appropriate
charges should therefore
be recoverable to protect
utilities from unrecovered
network costs.
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Clause
Reference

Clause

AIDA
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system may seek to
connect to  ISTS
directly as an applicant
under Regulation
17.1(iii), for such drawl
capacity for which it is
already connected to an
intra-state transmission
system or distribution
system along  with
consent of the
concerned STU clearly
specifying the quantum
of Connectivity to STU
or Distribution system,
as the case may be.
Such an entity shall
continue to pay the
applicable charges
under the Act and
regulations framed
therein.

any other charges
necessary for
recovery of
stranded network
costs arising from
such migration.

11.1

Amendment to
Regulation 6.3 of the
Principal Regulations:

The words “the Nodal
Agency is unable to
carry out the
interconnection  study
to identify the
requirement of
augmentation to the
existing ISTS, if any,
for enabling transfer of
power over ISTS under
General Network
Access (within the
timeline provided in
Regulation 7.2 of these
regulations) or the”
shall be inserted after
the words “In case” in
first  line of in
Regulation 6.3 of the
Principal Regulations,

Connectivity
applications
should not be
closed, rejected,
or deemed
withdrawn due to
delays
attributable to the
Nodal Agency or
approving
authorities. The
responsibility for
completing
interconnection
studies and
obtaining
approvals within
the  prescribed
timelines should
rest with the
concerned
authorities.

Applicants should not be
penalized for delays
beyond their control.
Regulatory certainty and
timely processing of
connectivity applications
are essential for ensuring
timely development of
generation projects and
maintaining resource
adequacy for DISCOMs.
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Suggestions
The timeline for
Amendment to | grant of
Regulation 7.2 of the | Connectivity Linking the connectivity
Principal Regulations: | should  remain | ./ 18 &
fixed at 90 days timeline to augmentla ion
The words “, or|from the date of gpgrfqvgtl mzcli);laressu ‘ arig
approval of the | application and - e;tm' et clay -
identified should ot be | MeeTEILY I PIAIE
augmentation by the | linked to approval execution. clay £
4 12.1. authority competent to | of augmentation cOmMISSIonIng ©
approve suchlkerics: generation projects can
augmentation, Appropriate adversely 1mpact1 Fewe
whichever is later” | accountability P rocuremen(; p anmngci
shall be added at the | mechanisms may resource adequacy, an
end of the main|be provided to mayh therease povxtier
paragraph of | ensure adherence | PUr¢nase COSIS o5
Regulation 7.2 of the | to timelines by the SEEREEE
Principal Regulations. | concerned
authorities.
Reut MChes
Yours sincerely,
(Alok Kumar)
Harpreet Singh Pruthi
Secretary

Central Electricity Regulatory Commission (CERC)
8th Floor, Tower-B, World Trade Centre,

Nauroji Nagar,

New Delhi - 110029.

(Email: secy@cercind.gov.in)




